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1
BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELffi 

EXECUTION APPLICATION NO. 34/2023 
IN 

ORIGINAL APPLICATION NO. 526/2019 

IN THE MATTER OF: 
MAHESH CHANDRA SAXENA .. . APPLICANT 

VERSUS 
CENTRAL POLLUTION CONTROL BOARD & ANR. 

_..,.,,-
... RESPONDENT 

STATUS REPORT ON BEHALF OF 
RESPONDENT NO. 1/DDA 

Most respectfully showeth: 

1. That the present Status Report has been drafted under 

instructions of Mr. &1vKA. J YeRNA ' aged about 

31: year~, Son of l.A1r SH. RAf.{ K~L ~orking as 

~uf>i=RltJ7ftJr,,Nq £N(;il.\\ITR , office at Delhi Development Authority, 

INA, Vikas Sadan, New DelhL This Status Report is based upon 

records 111aintained by the Respondent Department. 

2. That after passing of the Judgment Order dated 11-09-2019 

passed in OA No. 526/2019, the Joint Committee formed by the 

Hon'ble NGT (comprising of the CPCB, CGWB, DPCC and the 

Applicant) though DPCC had called for samples of the water 

fron1 the Rain Water Harvesting Systems (RWHS) installed by 
-

the Respondent No. 4/DDA in 2019. 

3. That during these inspections, contamination was found at the 

RWHS installed behind D-6, along 45 m road and near UGR., 

Narmada Society/ NI Block. Accordingly, action has been taken 

to change the filter media redevelopment and the borewell has 
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23-04-2024

been developed as per inst1•uctions of the Joint Committee. 

Photographs showing con1pliance as stated is annexed herewith 

as Anncxurc Rl Colly. 

4. That during these inspections, contamination was found at the 

RWI{S installed at DER-II Dwa.rka 60 m. Link Road (Samitba-
' • 

Dwarka) Road. In this regard, it is respectfully submitted that the 

said area has been taken over completely by the NHAI and it·is 

not under the Respondent No. 4/DDA. True Copy of the handing 

over note to NHAI is annexed herewith as Annexure R2. 

5. That the Answering Respondent is committed to the cause of 

ensuring due c01npliance of the directions passed in the 

llnpugned Order of this Hon'ble Tribunal and is unde1iaking all 

necessary steps and actions • in pursuance thereof. The 

Respondent No. 4 tenders its unconditional apology for the 

inadvertent delay in filing of this Status Report on account of 

depaiimental exigencies (such election relation postings of the 

officers of the Authority) .. 

NEW DELHI 
DATED: 

THROUGH 

q~~~ 
Superintending Engineer 
Rms~O~iQtlele-2 
Delb1 Development Authority 

0-3 & 4, Vasant Kun], New Delhi 

~---
..-:lC"-..11:, .. .aTll(A GUPTA 

Counsel for Respondent No. 4/DDA 
Enrol No: D/2750/2015 

Chamber No. 155, Block I, High Cowt of Delhi 
+91-8826331177 lkritika0504@gmail.com 
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ANNEXURE R1
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• 

Handing over /taken Over Note for Road (UER-11) Including Underpass r

Between ODA and NHAI 

• rndompllance to the following_ references: - • • 
' 

. 

:(i) Letter issued by Sh. ABHAI SINH.A EM/DDA vide letter No . CE(HQ)S(S)/DDA/Fl/463, 
dt: 30.03.2016. 

(ii) Letter issued by SE(HQ)Project vide letter No. F.2(1)PM/MPR/DDA/UER-ll/1565,
dt: 08.11.2018.

/ 

The following roa_ds and underpass is handed over by DDA to NHAI. 

S.No. Name ofRoad lengthof .. carriageway of-Road Remark 
Road 

1. (A) 60 mtr. Link road 4630 Mtr. Main carr iageway �s per drawing 
Samlkha T-junction to llmtr. & service attached. 
Bharthal Chowk i/c .

. 

road7.5 mtr. both side 
underpass. of central verge. 
(B) 100 mtr. ROW 2725 Mtr. Only5.5 mtr. width·of As per Drawing 
(UER-11) Bharthal road was constructed. attach�d. 
Chowk to Najafgarh
·oraln. : 

Handed Over Taken Over 

�h�if�:�K�l�t�t:k1:(Sh.��1 

JE/FOD-1 AE-Il/FOD-1 EE/FOD-1 Mazuger Techiticnl/ Site En,gineer/ 
NHAI NHAl 

7ANNEXURE R2
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DELHI DEVELOPMENT AUTHORITY 

- - ..
POVftR OF ATTORNEY 

IN THIS COURT OF .... , ... � . : .... .J3�.F?.o..&E .... TH.E ... t:l.8.1..I.D.NA.L. .... G.R£..f..N. .... Tf:.:.J fµ_NAL
No ...... £..ft .. 3..½ .... of 20.�.3. ....... ./.N OA s-{'t 'f,'cf t PAl &EN c.,�)

······•M.%.� ... .'-J?v:�c.Y.lo.v.(A. ...... �.��� .......................... Plff/App./Petitioner/Complaintant

0 
VERSUS 

..... C.�� .... .P.� ...... �� .... 
fu�\ .... �.� .......... Oefdt. ofResdt.

KNOW ALL to Whom these presents shall come that Wle ...... ..fA.�K!P.. .... l/�& .... .f.4./r.(C.-:.2-............ . 

Delhi Development Authority on behalf of Delhi Development Authority the above
_ �

med ... U..SfY.'� .. � / Dt>l-
do hereby appoint. }<.. RJ TI kA � u PT A LD/ =>.. -::-1,50/.:Jo '5_) 

� , ....................................................................................... hereiafter called the Advocate(s) to be my/our Advocate(s) 
in the above noted case and authorise him/them:-

To act, appear and plead in the above noted case in this Court or in any other Court in which the same may 
be tried or heared and also in the appaliate Courts. 

To sign, file, verify and present pleading, replications, appeals cross-objections, or petitions for executions, 
revision restoration, withdrawal, compromise or other petitions, replies, objections written statements, affidavits or 
other documents as may be deemed necessary or proper for the prosecution of the case in all its stages. 

To file and take back documents and also withdraw unspent diet money or printing charges that may arise 
touching or In any manner relating to the said case. 

To take out execution proceedings. 
To deposit draw and receive: money cheques, and grant receipts therefor and to do all other acts and things 

which may be necessaiy to be done for the progress and in the course of the prosecution of the said case. 
To appoint and Instruct any other Legal Practitioner authorising him to exercise the Powers and authorities 

hereby conferred unto the Advocates whenever they think fit to do so and to sign the power of attorney on my/our 
behalf. 

And I/we the undersigned do hereby agreed to ratify and confirm to acts done by the Advocates of their 
substitutes in the matter as my/our own acts, as if done me/us to all intents and purposes. 

And I/we undertake that I/we or my duly authorised agent would appear in the court on ail hearings and will 
inform the Advocates for appearance, when the case is called. 

•And I/we undersigned to hereby agree to hold the Advocate or their substitutes responsible for the result of
the said case in consequence of their absence from the Court when the said case is called up for hearing, or for any 
negligence of the said Advocates or their substitutes. 

And I/we the undersigned do hereby agree that In the event of the whole or any part of the fee agreed by 
me/us to be paid to the Advocate remaining unpaid, he shall be entitled to withdraw from the prosecution of the said 
case until the same is paid up. 

IN WITH NESS WHEREOF I/we do here unto set my/our hand to these present the contents of which
have been understood by me/us this day of 20. 

1 � J 

Accepted, , / A M _,,;;;-
__ 

.._ / . t?
Advocate(s) .Y '/ · - � � 

KRITIKA GUPTA, ADVOCATE 
..,..o,�1'1rl. • ~ r-j_rf" 7

DELHI DEVELOPMENT AUTH�O/fg�sBLOCK I fo-"""Tl!:r-ur-"'"' ... • n me�UTHOR� 
1kas Sadan, New Delhi��J�tuir OF DELHI . ' Deihl Development Authority

826331177 1 kritika0504@gma1I.CCfJl3&�, Va11nt KunJ, New Deihl
I 

-- ---- -· 

,,, 

• 

,Ii 

•••••••••••••••···•········· ··························································-·····: ................................................................................... . 
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